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CONSTITUTION (AMENDMENT BILL)*
(Amendment of Part X, articles 2444
and 3718)

= wy fowg (3R) : # semg s
g fs wraa & dfqeam § ardr datew @
i falas :1 0 W AN sgEfa @
o1y |

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill, further to amend the Constitu-
tion of India,”

The motion was adopted.
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CENTRAL UNIVERSITIES (TEACHERS®
PARTICIPATION) BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion Is :

“That leave be granted to introduce
a Bill to constitute Teachers” Unions
and to provide for their representaiion
in Central Universities bodies,”

The motion was adopted.
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UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL*

(Insertion of new section 12A and
Amendment of section 14)

MR. DEPUTY-SPEAKER :
Madhu Limaye.
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to iitroduce
a Bill to amend the University Grants
Commission Act, 1950™,

The motion was adopted,
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TELANGANA (OPINION POLL) BILL*

SHRI M. N. REDDY (Nizamabad) :
I beg 10 move for leave to introduce a Bill
to provide for taking of an opinion poll to
ascertain the wishes of the electors of Telen-
gana with regard to future status thereof and
for matter connected therewith,

MR, DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for the taking of an
opinion poll to ascertain the wishes
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